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4. In the said rules, in Order XllI in rule 3, after the words “an advocate-on-record”, the words “or an
advocate who argued the matter or an advocate authiaed by the Advocates-On-Records in the case
shall be substituted.

5. In the said rules, in Order XIX,-

(@) in rule 8, in clause (ii),for the words “transmit to the Court”, the worti§ specifically ordered by the
Court, transmit to the Court” shall be substituted;

(b) in rule 11, in sub-rule (1),for the words “The record,”, the words “The recdfdspecifically ordered
by the Court,” shall be substituted;

(c) in rule 12, in sub-rule (1),for the words “The original record of the casetlie Court”, the words
“Upon receipt of the original record of the caséhia Court, if requisitioned by the Court,” shadl substituted;

(d) in rule 32, in sub-rule (1), after the words “authenticaton of the record,% tords “if requisitioned
by the Court,” shall be inserted.

(e) in rule 36, the following proviso shall be insertegdnamely:-

“Provided that where original record has not besguisitioned, appeal shall be set down for heaaiiter the
expiry of the time prescribed for entering appeeeaoy the respondent and subject to the provisionle 1(30)
of Order V of the rules.”

6. In the said rules, in Order XX in rule 5, after sub-rule (2) the following sub-rule shall be insegrd,
namely:-

“(3) The Registrar shall call the original recorfdtlee case, including the record of the Courts Welo the
criminal appeals involving sentence of life imprisgent of death penalty:

Provided that such records shall not be requisttibin other cases, unless specifically orderethby

Court.”
7. In the said rules, in Order XXI,-
(a) in rule 3, in sub-rule (1), in clause (d), in subdause (iii), for the words “the relevant provisions of

the State or Local Statutes, Ordinances”, the winglevant provisions of the State Acts, and Ordoes” shall
be substituted;

(b) for rule 6, the following rule shall be substituted namely:-

“6. The petitioner shall initially file only one ape set of the petition and of the accompanyingepapnd
when the matter is re-filed after removing the defethe Advocates-On-Record or Parties appearifgeison
shall submit at least three sets of paper booksgatath set of original papers, with the declanattbat the
paper books are complete in all respects.”

(c) in rule 12, after the words “original record will be called forthe words, “if specifically ordered by
the Court,” shall be inserted.

8. In the said rules, in Order XXIII, in rule 5, for clause (ii), the following clause shall be substited,
namely:-

“(ii) one spare set of the petition and of the awpanying papers at the time of filing and whenrtadter is
re-filed after removing the defects the AdvocatesRecord or Parties appearing-in-person shall suanieast
three sets of paper books along with set of origpapers, with the declaration that the paper boates
complete in all respects,”.

(b) in rule 8, the following proviso shall be insertednamely:-

“Provided that original record shall not be tranged to this Court, unless specifically requisigdn
by the Court.”

9. In the said rules, in Order XXIV, in rule 3, for clause (i), the following clause shall be
substituted,namely:-

“(ii) one spare set of the petition and of the awpanying papers at the time of filing and whenrtadter is
re-filed after removing the defects the AdvocatesRecord or Parties appearing-in-person shall suaniéast
three sets of paper books along with set of origpapers, with the declaration that the paper boates
complete in all respects,”.
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10. In the said rules, in Order XXXVIII, in rule 7, -

(a) after the words “verifying the facts relied @nd”, the words “initially only the spare set oétpetition
and of the accompanying papers” shall be inserted;

(b) after the words “if so, with what result”, theords “and when the matter is re-filed after remgwthe
defects, the Advocates-on-Record or Parties appganiperson shall submit at least three sets peEpaooks

along with set of original papers, with the dedimmathat the paper books are complete in all retspeshall be
inserted.

11. In the said rules, in Third Schedule, in Part I, Explanatory Note 1 shall be omitted.
[F. No. 1/2019/Record Room]
By Order of the Court,

DEEPAK JAIN, Redgistrar (J-11)

Foot Note: The principal rules were published in the Gazettindia vide number 368(E) dated™™ay, 2014.
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